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Preamble

Shon title, extent,
commencement and

application

Definitions

AI\
ACT

_ to provide mobility of the employees of State
Golernrneot ard otber establishment of governmed for
alternalive duties to ano:her s.tate establiShierq inthxnies
and olher public sector for opimum urilization of availahle
miupower and to briog efficiencies in the government
system,

^ WHEREAS, to prcvide mobility of employees of
Sute Govrmment and other establishmmt for alternative
<futies to arother sate stablishmen! industries and otkr
pub.Iic sector for optimum utilization of available maapower
and to bring efficieacies in the govemment syste*i and also
tg.?Iovidg *ae empioyees the opportrmity !o develop new
skills while providiag Sure cstablishmeot with especiat
professional, technical, clerical and managerial expertise
and matters incidental thereto.

It is hereby enacted in the Sevenfy-fourth year of tk
Republie of India as follows:

l. (l) This Act may be called the Assam Mobiliry of
Employees of State Govemmen: and Other
Establishment of Govemment (Ior Optimum
Utilization of Available Manporlrer For
Efficiency) Aa,2023.

(2) It extends to the whole of Assam.

(3) Save as otherwise provided, il shall be deemed
to have come into force on lf Maly 2023.

(4) It shdl apply to all mployees who enter into
the service ugler various admfuristrative
Departrens and establishments of ihe
Government of Assam on and from 176 may
2023.

2. (l) I]t this Acr, unless the context otherwise
requires,-
(a) 'appointing authority", deanis , thJ

appointing authority in reli ioa to a

service or post in an €stablisbmeflt who is

authorized to rnake appointuIent to such

service or post;

(b) "establisbment" rneans any offrce or

administrative deparftient of the SIate

Govenmat e satubry authoritY

coostituted mdor aoy state Act, or a
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N on.application to
certain employees

3

in which not lirss dren fifty-
orc percent of the paid-up share capital is
held by the State Gowrmmmt AssociateE
Mission" Society or body of idiyfi&uls,
which is wholllr or substantially owned or
conlrolled by the State Govemment, a

Muricipal Corporation or a Loel Body
arxl includos Colleges as defned under
Assam College Employees
(Provincialization) Act, 2005, Primary

schools, Secondary schools anal other
educational institutions whi(t are owned

or aided by rhe Stare Govemment and an

establishment in Public Sector;
(c) "Establishment in Public Sector" means

any indutry, trade, business or occupation

owned, conholled or managed by,-

(i) the Sute Government or any

departnent of the S tate

Govemment or
(ii) a State Govemment Company;

(d) 'mobility" meatrs deploymert or
redeployment of an employee serviug in
an establislunents of Govemment for an
assignment to altsmative duties in an
other estabtishment

(c) "sending establislment" means the
employees of the parcnr ertablisbmant;

(D 'teceiving establishment" means the
establishment which accrpS thc scrvices

of an employee from urother state

establishm€oq

(g) '!rcscribed" 66"ns presoritred in rulcs
under this Act;

(h) "Govemment" means
Govemment of Asmm-

the state

This Act shall not apply in relation tq-

(a) aay employeo ofthe C$tral Govemmenq

(b) any employee in the High Court, Subordinate

Courts, Assam Legislative Asscmbly, Judicial

and Le gislative DePetEeflls;



5940 THEASSAMGAZETTE,EXTRAORDINARY OCTOBER 17, 2023

Motrility of employees 4

Porver !o mobiliz-e

employee

(c) any employment under the Autonomous
Council ia the Sixlh Schedule Areas of dre

State;

(d) any employee of such esrablishment which shall
be excluded by the Govemment by notification
published in the Offrcial Gazeuc ftom time to
time.

A Government employee, irrespective of the fact that
the employee is bome in a particular esrablishment or

in any zubordinate Oftice under that esablisbment or
Sane Public Sector Govemmerg he may be placed on
deployment or or secondme$ basis to any other

establishment or Subordinate Office of that

establishment or Srate Public Sei:tor Undertaking or

Society or Mission under the State Govemment,

which may be within and outside the State, having

the same pay scale and Grade pay for a period as may

be specified by the State Government by notification

published in the Olliciat Gazettei

Provided that no employee shall be deployed

placed on secondment basis against a post which is

less than or more than the basic pay, the employee has

been drawing in the cadrc post in his parent

establishment:

Provided further that, the services of the

employee on pay roll of one establishment can also be

effectively urilized by other establishment through a

process of redeployment of under utilized manpower'

) (l ) The State Covernment in Personnel Department

in consultation with the concemed

actministrative departmeat and esgblishments

shall exercise the power of mobility ftom one

estabtishmenr to urother establishment, in

respect of employees of the said Establishmeut'

Company, Associates, Mission, Society or body

of indivicluals, which is wholly or substantially

owned or controlled by the State Govefiment' a

Mtmicipal Corporation or a Local Body' by way

of rational redeployment of the existing officers

and staff, to ensure better service delivery'

without impacting upon the functioning of the

establishmens from which employee is to be

deputed in the mannor as may be prescribed'
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Period of Mobility 6

Responsibility of the
appointing authority

Maintenance of serviee 8

record, seniority , pay

ad o*rer allow'ances

Q) Head of an establishnent or department shall
conduct the deployrnent or redeploymcnt of the
employees within the esiablishment which
includes all the subordinate offices under the
admidstrative control of ihe said *tablishment.

(3) In order to rationalize tlrc workforce within a
district and based on the requirement, the
District Commissioners of concemed District
shall be competent to mobilise employees
within his jurisdiotional limit with an intimation
to the head of the departmenl or establishment.

An employee may k deployed or redeployed for a
period as may be specified in the mobility assignment
as notified by Persorurel Depadment of the State

Government, by the Head of the Department or
Di strict Commissiooer:

Provided that an employee having less than
three years of service for superannuation shall not be

deputed to any othet establishment:
Provided frrrther thar an employee already in

deployment or redeployment camot be deployed or
fiuther redeployed unless the employee rejohs his
pareBt departmeDt or sending establishment

The appointing authority of sending and receiving
establishments shall,-

(i) prEpare a wdtten mobility assignrnent covering
duratiou, necessary ficilities to be proviM to
the employee and otlrer provisions which are
Ecessary to understand &e assi€F€d wort prior
to the ergageflent or deployment of the
employee iu a fior'aat as may be prestribed;

(ii) the receiving establishmenr shall provide
Eecessary information and data for evaluating
the perforoaoce eppraisal of the erplolpe to
the sending cstablishment for the purpost of
promotian aoil for dgerminatiol of seniority
anrl gradation of the employee etc. as may be
prescribd;

(iii) notifu extension or termination of mobility
assipment in a man*er a"s maybe prescribed.

(1) Dttriag the mobility assignment an employee

shall retain his or lre.r permanqt etass, grade

and status of the parent establidiment ard
continue to accnre the benefits accordingly.

7

a
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@ Tte drployed or rcdeployed e pto5,ee shall
draw his salary and gllo*aees from his parelt
establishmetrl and his service books ffid iHrds
shall be mainrained in the original
establishme t.

(3) Tb senioriy and Ieave acount of an employee
shall continue to be maintaincd and detemined
by the par€nt establishment in which the
employee *as bome and my promotion"
incremont shall also be affected by the original
or parent establishrneirt followitg the procetlure
m prescribed ubder the pmvisions of tlre
coacemed servie nrles or Act goveming mch
servke.

(4) lf during the eobilig assignneol tk sending
or receiving establishrneat is hcing a lay off
sihration dut affuct the employee or positiorl
involved the mobib'ty assigrment may be
taoinated prior to any layoff action.

An erployee to be deployed for mobilis sssigtrE€rt
shall meet the eUgibffi co<rditions. specialization or
expe{tise for the position for whio}r the employee is
assigtred for.

I0. The enployees engaged on deployment or
redeploymeat or atEchme* on seondrremt basis,

shall be govemed by the Assam Civil Services
(Conduc} Rulesr 1965 md Assam Se*ices
(Discipline and Appeal) Rules, 1954 and any o&er
ruleq guidelioes, oders erc- of the Gcvemment for
the time beiag in force .

ll. The Annual Confideatial Report (ACR) of thc

emptoyees while on mob-ility assignmcnt on

deployneut or oe attaclment on secondmem bgis,
shall be done by the authrity or estahlislrmat in
which ihe employee has been serviug duing his

mobility assignmcnt,

12. No suit prosecution or other legal proceeding $all lie
against any ofEcer or emlloyee of thc Govemmeert
for anyhing rvhich is doae in good faitlr" or intended
to be done under this Ordinance.

13. (l) The State GoveEment may, by notificaticn
published in the Official Gazette, make rules for
carrying out the purposes of fre Act.

(2) In psrticular and u'ithout prejudice lo the generality
of the forgoing provisiong such rules may
provide for, --

Eligibility and

Qualif cation

Conducq Disciplinary
Audrority ard Penalty

Maintenance ofACR

Protection ofpersons
acting in good faith

9

Power to make rules
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Removal of Difficulty 14.

Oveniding effect 15.

Repeal and savings 16

(a) manner of deployment of the emptoyees
fiom one establishm€nt to another
establishment under sub-scction (l) of
section 5 ofihe Act;

(b) fumishing informatisns and dates fro
determining the seniority and gradatiorq
promotion etc of the employees by the
receiving dqartment under clause (ii)
section 71

(c) manner qf termination or extctrsioo of
mobi.lity assignment urder clause (iii)
section 7;

(d) Any other matter which is required to be,

or may be, prescribed.

If any dilficulty arises in giving effect to any of the

provisions of the Act, the State Govemment may, by

order not inconsistcnt with the provisions of the Act,

remove the difficultY.

Notwidrsunding emything inconsistent lherewith
conuined ir any other law for the time being in force

the provision of this Act shall prevail.
( I ) The ordinance (The Assam Mobility of Employees

of State Covemment And Other Establishment
(For Optimum Utilization of Available Manpower
For Efhciency) Ordinance, 2023 is heteby

repealed.

(2) Notwithstsnding such rcpeal anything done or any

action taken under the said Ordinance ircIuding
any order passed. notification issue{ rules'

regulations and appoinunents madc drall' in so far

^i th"y 
"ru 

noi inconsistent with this Act be

deemed to have b€en done or taken under this Act

and shall continue to be in force accordingly'

unless and until superseded bi anything done or

action taken mder this Act.

GEETANJALI DAS SAIKIA,
Secretary to the Govemment of Assam,

Legislative Department, Dispur, Guwahati-6
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